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GOVERNMENT OF KERALA
Local Self Government (RD) Department
' NOTIFICATION
G. O. (Ms.) No. 63/2016/LSGD.

Dated, T hzruvananthapuram 21st May, 2016

7th Idavam, 1191.

S. R. O. No. 394/2016.—WHEREAs, the Govemment have sanctioned
the Structure Plan (General Town Planning Scheme) for the Central City

of Kochi under sub-section (2) Qf Section 12 of the Town Planning Act,
1108 ME (Act IV of 1108 ME) and Section 14 of the Madras Town .

Planning Act, 1920 (Madras Act VII of 1920) vide G. O. (Ms.) No. 103/91/LAD
dated 20th March, 1991 and published as S.R.O. No. 712/91 in the Kerala

. Gazette Extraordinary No. 18 dated 30th April, 1991 and have

subsequently incorporated variations in the said Plan vide G.O. (Ms.)
No. 79/99/LAD dated 13th Aprll 1999 and pubhshed as S.R.O. No. 342/99

-33/1692/2016/S-11.
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AND WHEREAS, the Town Plannin ;
s ; g Act, 1108 ME (Act IV of 1108
HMowﬂM&ZmMﬁMoiu Planning Act, 1920 (Madras Act VII of 1920) www
with effect on and from the commencement of
and Country Planning Act, 2016 (¢ T phmmbianeel e
y 4 of 2016) and the Stru,
Central City of Kochi s deemed to be e or
a Master Plan sanctioned und
Kerala ‘..h.oiu and Country Planning Act, 2016 (9 of 2016) _.”Mrn
clause (ii) of sub-section (2) of Section 113 of the said Act; “

AND WHEREAS, it is required to vary the Structure Plan (Master Plan)

Now, THEREFORE
section (3) of Section 50 of the Kerala Town and Country Planning Act,
wo;. (9 of 2016) the Government of Kerala hereby issue a uo:»..w»mom
<E..<E.w 9.0 said Master Plan to the extent required, and having received
no .oEno:onm and suggestions on the draft which was published as
Notification No. 3066/RD2/2015/LSGD dated 3rd December, 2015 in the
Kerala Gazette Extraordinary No. 2718 dated 4th December, 2015 as
required by the proviso to sub-section (3) of Section 50 of mm_n Kerala
Town and Country Planning Act. 2016 (9 of 2016).

ORDER

In exercise of the powers conferred by sub-section (3) of Section 50
of the Kerala Town and Country Planning Act, 2016 (9 of 2016), the
m.w<ow=EoE of Kerala hereby vary the Structure Plan (General Town

Anming Scheme) for the Central City of Kochi, which is deemed to be a

» 10 exercise of the powers conferred by sub...-
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Master Plan sanctioned under the Kerala Town and Country Planning Act,
2016 (9 of 2016) under clause (ii) of sub-section (2) of Section 113 of
the said Act, to the extent as indicated below, namely:—

‘VARIATION

In the said Plan, in “Part IV, ZONING AND SUB-DIVISION

REGULATIONS”,— . .
(1) In Clause 4.13 Other Special provisions,—

(i) For item 3 of sub-clause (iii) the foellowing shall be
substituted, namely:— 2

“3. NH-17 from Edappally By-Pass Junction to northern
boundary of the central city along the present alignment.”

(ii) after item 5 of sub-clause (iii), the following item shall be
inserted, namely:—

“6. Info Park Expressway from Sea Port-Air Port road to the
boundary of Info Park (SEZ):

Provided that the Government may, in consultation with the Chief
Town Planner concerned of the Department of Town and Country
Planning, by order, extend provisions as per sub-clause (iii) above to any
other road, formed with a width of 22m. minimum in the Structure Plan
area”

(iii) after sub-clause (ix), the following sub-clause shall be
irserted, namely:—

:G& The proposal in this Plan for formation of NH-17, with 45m.
width and 6m. building line, will henceforth be applicable to the present
alignment of NH-17. For those stretches of the proposed alignment of this
road, where the NH had been formed in the deviated alignment, the
proposal for formation of NH-17 with 45m. width and 6m. building line
and the reservation of land for the said purpose are hereby dispensed with
and henceforth ‘Use Regulations’ as per TABLE No. 4.4 under clause 4.4
shall be applicable for such land except for land under roads.”

(2) after “‘ANNEXURE-D’ the following ‘ANNEXURE’, shall be added,
namely:— *



“ANNEXURE E

TaBLE

. USE REGULATION
@ VUses Permittea

1.
2.
3.

All i i
uses permitted under residential use Zone

All uses permitted under commercial use zone

Loc
nnﬁnﬂmwmﬂwﬂam:m.wﬂouwg_ Government Offices, Institutions of
» utility installations such as i i
loome o e Ay electric sub-stations,
Parks, botanical i i
y gardens, aquarium, bird sanctuarie: ibiti
t : 5 5 s, exhi

~ grounds, libraries and clubs. pition
Mnnﬁnn. Eacmao.m and light manufacturing and customary home
~Occupation engaging not more than 10 workers with power limited
to 10 H.P. or not more than 20 workers without power, provided

ﬂcnr MnBS:nm do not create smoke, vibration or other nuisance or
azard.

CWom permitted on appeal to competent authority

1. Institutions of higher education and hospitals.

Service Industries and light manufacturing specified in Appendix 1
and 2, engaging not more than 20 workers with power limited to

10 w:u or not more than 30 workers without power provided such «tis is the
activities do not create smoke, vibration or other nuisance or hazard marked as EXHIBIT i

inthe above case

-~ he
.

3. Wholesale business establishments,

g { K)refer*ed _

petrol filling stations, mw_.on_

booki ;
ooking offices, truck terminals, storages and godowns. m
(iii) Uses prohibited mm
: . . ©
All uses not specifically permitted under (i) and (ii) above. ¢
bS]
By order of the Governor,
a
A. P. M. MoHAMMED HaNIsH, g
) Secretary to Government.
Explanatory Note T

A.HEmaonmnoﬁmo_.Bvmncmnronozmnuao?vﬁmwwnﬁ:anazﬁ
indicate its general purport.) : . s

The Structure Plan for Central City of Kochi is deemed to be a
Master Plan sanctioned under the Kerala Town and Country Planning
Act, 2016 (9 of 2016) under clause (ii) of sub-section (2) of Section 113
of the said Act. )

The NH-17 has been formed in a deviated alignment from that
proposed in the Structure Plan. Government have decided to incorporate
this change in the Plan. Government have also decided to permis'mixed
use of residential and commercial along the sides of a newly forméd major
roads on a case to case basis considering the development potentials.

As per G.0.(Ms.) No. 91/13/RD dated 12th March, 2013
Government have decided to assign part of the 33 acres of PWD land at
Kakkanad in Ernakulam bearing Re-survey No. 305/1, 310/1, 310/5 of
Block No. 8 and Re-survey No. 305/1, 311/1 of Block No. 9 of
Vazhakkala Village of Kanayannur Taluk and situated within the
Thrikkakara Municipal limits to the Kochi Metro Rail Limited (KMRL).

< The present Zoning and Sub-division Regulations of the wﬁ:owﬁn .Emc
(Master Plan) for Central City of Kochi does not permit mixed
developments of residential and commercial as envisaged by .9@ Kochi
Metro Rail Limited in the said land. Government have considered the
matter and decided to make the use regulations for the said land compatible
to the requirements of Kochi Metro Rail Limited to put the land to mixed
use of residential and commercial.

.5@_# intended to achieve the above object.

NDENT OF C T PRESSES
BLISHED BY THE SUPERINTENDENT OF GOVERNMEN
VERNMENT CENTRAL PRESS. THIRUVANANTHAPURAM. 2016.

rue ]

6/S-11.

a e A AT

meGge EXHIBIT

Rivivexy

intne apove case




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}


{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}


{"type":"Imported Receipt","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}

